55 Written Answers

Memorandom submitted to Primu
Minister

2130. SHRI KALRAJ MISHRA:

SHRI SYED SHAHABU-
DDIN :

Will ‘he Minister of HOME
AFFAIRS Dbe pleased to stare @

fa) whather is a Fst that a
memarancdum was submitted 1o her
on 3ist Julv, 1991 at Hatel Carlvle,
New York, during her visit to the
United States, ar her meatine with
the leadsrs of the Indian community
by the Chonsltative Committes of
Indian Muslims on the problem of
the Mulim eanmuaity in Inda;

(b} if 37, th: suzzaitions and
d2niyils mils v the menoandan;

(¢) what s the staqd taker by
Govsramat tha 3oy and

() whather anv raplv has hawmn
sa1t to ths Orualative Cornmittes
of Indian Muslims?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS /SHRI P. VENKATA-
SUBBATAH): (a) and () A eopy
of the manimvidim addraised to
the Prima Minister by the Consulative
Committas of Indian Madlim (CCIM)
has hean raceived snggasting varoius
stens such ar intellizance avrange-
mants, adminisrative mesurez,  re-
wulation and numbering of pracessions
renres=ntaion  in serviees ete.  for
maintainine  communal  harmony.

{e) and (dY The Governmant
have already sent detailed eniide-
lines ahout npreveation and eomtral
of communal disturhances ta all the
State Governments and UTs. in
October, 1980, Cavarine all possi-
ble aspects requiring attention.

[ RAJYA SABHA ]

to Questions 56

Proposed  Atomic
Board

Energy regulatory

2131. SHRI B.G. PATTANA
YAK : Will the PRIME MINISTER
ba pleased to state :

(a) whether Govt, ts considering a
proposal to set up an independent "Atomic
Energy Regulatory Board";

(b) whether the Board is being
constituted on the lines of the Nu-clear
Regulatory Commission of U.S.A.; and

(c) what would be the main functions

of that Board *

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI):

. (a) The creation of an Atomic Euevgy

Regulatory Boa'd is und”r consideration of
the Govt.

(b) No, Sir, as N.R.G. in the U.S.A.also
regulates expirts of nuclear products and
equipment.

(¢) The main function of the proposed
Atomic Energy Regulatory Board will be to
carry out the regulatory and safety functions
envisaged for the Centra' Qovt. under the
Atomic Energy Act of 1962.

Supply of Enriched Uranium

2132.  SHRI BHUVNESH
CHATURVEDI : Will the PRIME
MINISTER be pleased to state :

(a) whether Govt, of India are trying to
get supply of enriched uranium from some
other countries;

(b) whether Govt, of India have
approached China for the purpose; and

(c) if so, with what results ?



